CENTRAL ADMINISTRATIVE T8 IBUSAL
PRINCIFAL BENCH, NEW DELHI

OA NO. 2768/2007%
Iriie the 19th day of August, 2003
HON BLE SH. KULDIP SINGH, MEMBER (J)

Smt. Bindra Uevi,

Wio Late Shirl Hari Singh

R/o Jdhuggi No.C. %74,

Thokear No. 16, Cremation Ground,

Gita Colony, Delhi-1100371. oL ADETLLlcan

(HOIE )
Versus

1. Union of lndia.
thiough the Chief Engineer,
lrrigation & Flood Control Geptt,.,
4th ¥Floor, L.5.8.1. Building, '
Kashmere Gate, ‘
Delhi-~110006.

2. Governmetntt of Meational
Caplital Territory of Delhi,
thirough Lt. Governoir,

Raj Miwas, Delhi-1100%4.

%, Civil Division No. 1L1l, .
Irrigation & Flood Control Deptt.,
Govt. of NC1 of Uelhi,
thi ough the Executive kngineer, .,
L.M. Bundh, Shastri Nagar,
Delhvi-110031., ... Respondents.

(By Advocate: Sh. Vimal Rathi proxy for
Mrs. M.K.Gupta)

O R Iy E R _(QmEaL)

By Sh. Kuldip Singh, Member (J)
None appeared on behalf of the applicant despite repeated
calls, so 1 proceeded to heair this case under Rute 15 o CAT

(Frocedure) Rules.

2. Applicant has filed this O0OA  seeking appoilntment on

1

compassionate girounds. The facts in brief are that ons I

-

Har i Singh., an employee with the respondents was appointed as
Muster Roll emplovee w.e.f. 1.5%.87 and he remained O Musiep
Fel l upto  B1.10.88. He was not allowed to resume Lhe cduty

after 31.10.88. Shi, Hai'i Singh preferred an  Industrial
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Dizpubte before the Ilndustrial Tribunal which was iregistered ag
LLOWNOL152/89.  Aan Award dated 19.1.9% was passed in favour oif
= Har i »ingh. As per the award 1t was held that Llate Sh.
Hari  Singh was to reinstate in seirvice and  continued i
SEMV L, ihe sald Award was challenged before tie Hon ble
High Couit wheireby the operation of Award 1s stayed. Dureng
the wpendency of the same writ petition. the sald b5h. Hai 1
Singh expilred. Howevei, 1t 13 stated that oeitaln  @mosnt
whicih  has  Tallen due to applicant that has been pald to the
applicant = Tamily. On  the basis of this Awaid Sh. Har &
5ingh continued to work @s Mustel Roll employee and on 14.2.98
he  dled Lo hairness, 5o applicant is entitled to get this ol
i his place.

N keguest of the applicant was rejected on the ground that
since late Sh. Hairi Singh was not holding any wivil post gk
gven as peir  the scheme of compassionate ampointment the
applicant is not covered under the sald scheme, %0 she 15 go
aptivled for offer of job on compassionate girounds. This
arder of the respondents is being challenged in the piresent

DL,

& Lic the grounds to challenge thne same though applicant
submits the deceased was a Govt. employee yel Lhe A Loanm
i waré 4 smubmitted that late S, Hair 1 Singh was employed as
Musteir Roll emplovee and continued as such till date ot #l=
deatii. fhough there is a reference about regularlsation 1n
the Award passed by the lndustiial Vribunal but the Pt busa §

did  not decide anvthing about the iegulairisation. Applicant
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haz  not placed on irecord any document to show if at all that

deceased has been regularised as employee underi Ehas

Fespondents,

5, “ince there is no order of regularisation, we hold that
the deceased continued to be a Muster Roll/casual emploves.
Since  the scheme of compassionate appointment does not extend
any benefit to legal heirs of the casual employees. Hence, |
am  of the considef@d view that applicant is not entitled for
grant of compassionate appointment. Respondents have ¢ightly

rejected the case of the applicant. Accordingly, OA 1

163

dismisseaq.

{ KULDLP SINGH )
Membei- {J)
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